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pending for discussion and a tentative 
schedule of the Ministries that will 
come up for discussion has been cir­
culated, the Minister of Parliamentary 
Affairs does not make a statement. 
There has, therefore, been no depar­
ture from the past precedents.

The hon. Member raised the ques­
tion of the possibility of some changes 
in dates depending upon the availa­
b i l i t y  of the hon. Ministers concerned. 
If there is to be any such change, the 
House will be notified in due course.
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(ii) Reported Strike by employees 
or MOGtn, Lines cacszno hard­
ships TO PASSENGERS OOUtO TO 
Konkan.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): I rise here to raise a 
matter of urgent public importance ia 
this Hous« under Rule 8T7. Operation


